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separately, this OA stands dismissed being
withdrawn. No costs.
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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No.4 of 2009

DATE OF DECISION: 12.02.2009

Ragnublr Kanti . .
........................................................................................ Apphcant/s
Mr. J ahangnr Alom Azad .
........... Advocarte for the
' Applicant/s.
- : - Versus -
U0l &Ors
ettt s T i ettty et e It a0 eI rereretteY It aiIIIIrIIIYIIIIIYITIIYIIS Respondent/s
Dr.J.L.Sarkar, Railway Standing counsel ' : :
............. AdVOC&tC for _thC
‘ ' Kespondents

CORAM

THE HON'BLE MR.MANORANJAN MOHANTY, VICE CHAIRMAN -

v

1. Whether Reporters of local newspapers may be allowed to YesNo
see the Judgment?

2.  Whether to be referred to the Reporter or not? - 4 X,estéV
3. . Whether their Lordships wish to see the fair copy
of the Judgment? ' . . Yes/NG

Judgment delivered by
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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH: GUWAHATI

Original .Application No.4 of 2009
Date of Order: This, the 12 Day of February, 2009.
HON’'BLE SHRI MANORANJAN MOHANTY, VICE CHAIRMAN

Shri Raghubir Kanti
S/0 Ramlal Kanti
R/O- New Colony, Chitlabari, Bongaigaon
P.O. & Dist- Bongaigaon, (Assam).
.......... Applicant.

_ ByAdvocates: ~ Mr.AR.Sikdar, Mr. Jahangir Alom Azad & Mr.M.Ahmed

- Versus -

1. The Union of India
- Through the Secretary
Ministry of Railways
Government of India
New Delhi- 110001.

2. The General Manager
N.E. Railway, Maligaon
Guwahati_- 781011.

3.  The Divisional Railway Manager
N.F. Railway Rangia Division
P.O.- Rangia '
Dist- Kamrup, Assam.
Pin- 781354

4. = The Area Manager
N.F. Railway
New Bongaigaon
Dist- Bongaigaon, (Assam)
Pin- 783381.

d. The Divisional Railway Manager
N.F. Railway .
Alipurduar, West Bengal
Pin- 736123.

........ Respondents.

- By Advocate : Dr.J.L.Sarkar, Standing counsel for the W
' )
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ORDER(ORAL
12.02.2009

MANORANJAN MOHANTY. (V.C):

Heard Mr. Jahangir Alom Azad, learned counsel éppearing
for the Applicant,and Dr.JL.Sarkar, learned Standing counsel for the
Railways 'Cﬁn whom a copy of this O.A. has already been supplied) and |

perused the materials placed on record.

2. In course of hearing, Mr.Azad, learned counsel appearing for

'_thé Applicant, files a memorandum seeking permission to withdraw this

case in order to pursUe' the matter with the Railway Administration by

way of submitting fresh representation.

3. In the aforesaid premises, this O.A. stands dismissed being

~ withdrawn. No costs.

4, Send copies of this order to the Applicant and to the

- Respondents (along with copies of this 0.A) in the addresses given in the

0O.A. and free copies of this order be supplied to the learned counsel

appearing for both the parties.

~

(M.R. MOHANTY)
VICE-CHAIRMAN
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DBRANCIH.
(An applicz\vlion under section 19 of the central Administrative Tribunal
Act, 1985)
®.A No -4/@0(
Raghubir Kanti,

... Applicant.
-VERSUS-
The Union of India & ors.
| ... Respondents,
[

SYNOPSIS

| | A\ .

Applicant along with other 32 persons were engaged as a Khalasi

by the Railway authority in the year 1982 and he worked for some
period. All the other similarly ehgaged persons were subscquently
recruited on regular basis except the applicant. The applicant L’nnude
the door of respondent authority on a number of occasions by way of
submitling representations and sought for similar relief, The respondent
authority although made some communications in this regard  but
ultimately did nothing. Hence this application secking a direction  for

consideration of his engagement as a Grade-D employee.

Date of ﬁli‘ng: 9.0[.09 4 Filed by

L

(Advaocate)
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INTHE CENTRAL /\I)T\/IINIS'J'R/'\'I'I VETRIBUNALR. I ﬁﬂm
BRANCH, | | '
(An zl;»])licxlli()nl under seetion 19 of the central Administrative 'Tribunal
Act, 1985) E
St'u\a;fm'\A A?APA,CW‘gm Ne. 4/©c'
“Raghubir Kanti,
Applicant.
-VERSUS-
The Union of India & ors.

.... Respondents.

LIST DATES ,

SI. No. Date Particulars /\nﬁcxurc page
. © Original z‘lbpliczuion | | —%
2. List of staff L1IA=9—10
3. ' Working certificate. 2 — 1 -
42-911989 © Copy of letter _ 3 — )2
5.30-9-97 | COpy?nﬂcum- | 4, — 12
6:23/4/98 Copy of letter 5, — 1%
7.14-10-1999 - Copy of representation 6, —— s

30-9-97 Copy of representation 6A — b

_ l.-0~ )3-2000 .C(.)py of rcprcscnlaﬁon o —— 1T
8. ‘ Copy of SC certificate . 7, —— 18
Datc of|filing: A-0)-09 | 4 Filed by

(/\(J%Z:ly;)/

o
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IN THE CENTR/\L ADMINISTRATIVE ’J’RIBUN/_\L, GUWAHATI
| BRANCH.

( Anapplication under section 19 of the central Administrative Tribunal
Act, 1985)
©.A- Nu. 4/@ q
Raghubir Kanti.

.... Applicant.
-VERSUS-
The Union of India & ors.
.... Respondents.
LIST INDEX
Sl. No. Pa.rticulars : page
L. Writ petition with seslicelion ——— ) 4o 8
2, Annexure-1,1 A . A4 10
3. Annexure-2 - I
4, Annexure-3, , 12
5. Annexure-d4, 1%
0. Annexure-5, — 1 17"
7. Annexure-0,0A, 03— 15 —)%
8. Annexure-7. — ’ ¢
9. Vakalatnama
10. Notice.
Date of filing: 2 -61+69 ‘ Filed by
G
(Advocate)
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IN THE CENTRAL ADMINISTRATIVE TFJBUN&E,‘”@*@JWW&ATI 1
| BRANCH. |
ection 19 of the central Administrative Tribunal
Act, 1985)
Raghubir Kanti.
.... Applicant. |
_VERSUS-
The Union of India & ors.
.... Respondents.

Details of the Applicant:-

1. Name of the Applicant :- Raghubi‘rKanti.

. And Address

2. Designation

3. Particulars

S/O- Ramlal Kanti

R/O- New Colony, Chitlabari, Bongaigaon.
P.O & Dist- Bongaigaon, Assam.

- Khalasi;

-~ 1. The Union of India through the secretary,
Ministry of Railways, Govt. of India New
Delhi-110001.

2. The General Manger, NF Railway,
Maligaon, Guwahati-7810011.

3. The Divisional Railway, Manager, NF
Railway Rangia Division, P.O- Rangia, Dist-
Kamrup, Assam, PIN- 7813541

4. The Area Manger, NF Railway, New
Bongaigaon, Assam, PIN- 783381.

5. The Divisional Railway Manager, NF
Railway, Alipurduar, West Bengal, PIN-

736123.

Ao
o Hoe Bz #
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' PARTICULARS OF ORDER AGAINST THE APPLICATION IS

MADE:-

1. Against inaction 6n the part of the respondent authority in not
disposing of the representation dated 10-3-2000 made by the applicant to
the Députy Chief Engineer, Bridge, Maligaon, NF Railway, Guwahati-1I,
not disposing of applicant’s repreéentation dated 14-10-99 made before
the General Manger (P), NF Railway, Maligaon and also not taking any
action by ‘the Divisional Manager NF Railway Alipurduar Junction as

per letter communicated vide No. E/283/301/1(E) dated 23.4.98.
2. Jurisdiction of the Tribunal. -
The applicant declares that the cause of action has arisen within the

jurisdiction of this Hon’ble Tribunal.

3. Limitation:-

The applicant declares that the application is filed before this Hon’ble

" Tribunal within the time limit prescribed under section 21 of the

Administrative Tribunal Act, 1985. The delay in filing this application
has caused because of the assurance given by the respondents on his
approach on several occasions and therefore he was waiting for such
assurance. Hence delay if any caused may kindly be condoned in

admitting the case.

4. Facts of the Case:-

4.1. That the applicant is a citizen of India being the permanent resident
of New Colony, Chitlabari, Bongaigaon, P.O & | Dist- Bongéigaon,
Assam and as such he is entitled to the rights privileges and protection
available to a citizen of India guarantéed by the constitution and other

settled laws of the land.

4.2 That the applicant has read upto Class-VII and thereafter he was

searching for a job to maintain his livelihood. The applicant along with
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other 32 persons were appointed as a casual labourers under the
authority of Bridge Inspector (Special) NF, Railway. The applicant was
initially posted at Dhemaji and he worked there for the period from 18-
12-82 to 1-1-84. A list of casual labourers were maintained. Another list
of casual emplbyees completing 180 days work was prepared by the

Bridge Inspector.

S Lop) Pho%acop\gg of list of
staff %&agh&;e&ﬁamnneiﬁéa Ko-1 &
1(A) respectlvely.

A copy of the working certificate is

annexed as Annexure No-2.

4.3. That-the applicant begs to state that all the casual labourers who
were engaged as casual workers along with him were regularized as
regular grade-IV employee i.e. as Khalasi under the respondent authority
except the petitioner. The applicant was although assured to recruit him

on regular basis but ultimately not done.

44 That the applicant begs to state that there has been recruitment
process for the post of Khalasi in Grade-IV category under the works
Manger/Engg. Workshop/NF Railway Bongaigaon. The applicant has
applied for the said post and the works Manager/Engg. Workshop, NF,
Railway/Bongaigaon has issued a letter No.E/227/EWS/Redt dated 2-9-
1989 to the applicant to produced his original document to the effect of
engage him on regular basis. The applicant has submitted the documents
to the sald authority but he has not been engaged on regular basis.

A copy of the letter No.E/227/EWS/Redt

dated 2-9-1989 is annexed as Annexure

No-3.

4.5.That the applicant begs to state that he made many representation to

the authority to consider his regular engagement as an employee of

£

Q‘ﬂ%o{/b/da’(_ A<
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Grade-D eategory. In pursuance to one of his represenfation, the special
officer, Ministry of Railway department made a communication dated
30-9-97 to the applicant disclosing that his representation is forwarded to.
the Hon’ble Ministry Railway department to the effect of consideration
of his case. But ultimately did nothing to that effect.

A copy of the letter dated 30-9-97 is

annexed as Arnexure No-4.

4.6. That the applicant begs to state that in pursuance to his prayer

petition for engagement as casual labourer a letter vide No.

. E/283/30/1(E) dated 23.4.98 was issued by the office of the General -

Manager (R), Maligaon with a request to furnish report. But no report
has been furnished so far mformatmn and knowledge has been received
by the applicant. The applicant further begs to state that such letter ought
to have issued to the office of the Area Manager, Bongaigaon, NF.
Railway for the purpose of collecting information as regards fhe earlier
engagement of the applicant but it was wrongly issued to the divisional
manager Alipurduar Junction, West Bengal.

A copy of the lettsr  vide
No.E/283/30/I(E) dated 23/4/98 issued
on behalf of the General Manger (R),
Maligaon, NF Rly is _annexed as‘

Annexure No-5.

4.7. That the applicant begs to state that he made many representations
to the respondent authority to prov1de him a regular engagement but the
respondent authority has nét paid any consideration. ‘The appllcant did
not keep copies all the representatlon except the few representations. The
- last representatlon was made on 10-3-2000 before the Deputy Chief
Engineer, bridge, NF Railway, Maligaon. Railway, Guwahati-11. Before
that he made representation with reference of Railway Mmlstry dated

30.9.97. He has also made a representation dated 14-10- 1999 before the

@a»%d/h/ﬂi/km# /\?



3 Ju 2009

2 wahau Banh

Central Administrative Tbuna

General Manger (P), NF Railway, Maligaon with a prayer for inclusion
of his name as a casual labourer under the respondent authority. But all
in vein. |
A copy of the representation dated 14-
10-1999 is annexed as Annexure No-6.
Representatlon w1th reference  of
Rallway Mlmstry dated 30-9-97 is
annexed as Annexure 6 A.
A copy of the representation dated 10-
03-2000 is annexed as Annexure No.6
B.

4.8 That the applicant begs to state that he belongs to S.C. Community

and after long period of service as a casual labour his service has not
been regularized although all the 31 candidates who were engaged

similarly by the respondent authority have been regularized. This has

amounted violation of Fundamental rights guaranteed under Article

14,15, 16 and 21 of the Constitution.
A copy of the S.C. certificate is annexed

as Annexure No-7.

4.9, That the applicant begs to state that he being the unemployed person
approached the Railway authority for regular recruitment and although
he was assured to engage on many dates and once invited for interview
and made some communication to consider his but ultimately did
nothing. The petitioner is still has the age and time to be recruited and
similarly engaged casual labourers are now regularized and he may also

be recruited similarly.

5. Grounds For Relief with Le;:z;al Provision:-
(1) For that the respondent -authority has not consider the representation

for regularization of the applicant’s service although all the similar
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casual workers once engaged similarly along with fhe applicant in the
same recruitment drive have been regularized. The action of the
respondent authority in regularizing all the similarly engaged persons
and non-regularization of service of the applicant is gross discriminatory
and violative of fundamental rights guaranteed under Article 14 and 21

of the constitution

(2) For that the action of the respondent authority in not disposing of any
of the representation of the applicant by a speaking order is also

violation of principles of Natural J ustice.

(3) For that the applicant is an unemployed person and he has'the right to
be employed. The state is the Model authority for providing
employment. Since the applicant‘ was once engaged by the Railway
authority and said authority ought to have disclosed the reasons in not
providing reengagement in a grade ‘D’ post in as much as of the fact that
other similarly situated persons have been engaged on regular basis. That

being not done gross injustice has done to the applicant.

6. Details of Remedies Exhausted:-
The applicant has submitted repre_sentations dated 14-10-1999, 10-03-

2000 and representation with reference to communication made by the

Ministry of Railway department dated 30-9-97 which have not been-
disposed of. |

7. Maters not pending before any other court/Tribunal:-.
There is no any other caseé pending before any other Tribunal or court in

connecti on same context.

8. Relief prayed for:-

Rt b7 Ayt
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Under the above facts audwh cumstances-statea

above, the humble applicant most respectfully

| prays for following relief.

(i) To appoint/engage the applicant as a
regular Khalasi under the respondent
authority since all the persons similarly
engaged casual labourers by the
respondent authority in a same
recruitment  process  have  been
regularized in the mean time or
alternatively to engage the applicant in a
grade-D post under the respondent
authority.

(ii) To dispose of the representation dated
10-3-2000 rhade by the applicant to the
Dy. CE/Br/L/MLG.

(iiiy To pass any other order or orders as
deem fit and proper by the Hon’ble

Tribunal in the interest of justice.

9. Interim Relief prayed for:-

In the interim the applicant prays for a
direction to the respondent authority to
engage your humble applicant in any

grade-D post in the interest of justice.

10. Details of postal order:-

Postal order No
Date of Issue
Issued from
Payable at
11. List of particulars :-
As per Index.

394 YIThIS
18- 1%- 2009
G f.0 |
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'VERIFICATION

| I, Raghublr Kanti., S/O- Ramlal Kanti, aged about years R/O- |

New Colony, Chitlabari, Bongalgaon P.O & Dist- Bongalgaon Assam,. -

do: hereby verify that the contents in paragraphs 4 4o 4‘ 8...
Lr..‘?f...are true to my . knowledge ‘and paragraphs ‘7/171 4.and are

believed to be true as legal advrce and I have not suppressed any »

materral fact

And I sign th1s verlﬁcatlon on this . 0, th day of December, 200? =
at Guwahati. o
s - ) ‘ L o | .

Reghertise Koo

Signature
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T e e T o (&1, No,/9:>7$c)
NORTHEAST FRONTIER RAILWAY: ‘

Office of the
'orks Manager /EUS,
Bongaigaon,

No. E/227/EUS/Rectt/ o Dated, - 08 - 1989,
COSL. <. '

TO: f ) ] 'ﬁ‘,

Shri X KO&M

©glo & Kowe (ol Koo,
L & ,ﬁﬁauecQﬁA/»ﬁ(QLOUAQ'
Subj- Recruitment for the post of Khalasi in Clags~IV ‘
.category under Works Manager/Engg: Workshop/N.F.Railway,
Bengaigaon, )

Y

— o — -

1

. It has been decided tc held a Recruitment Select ion
for the post of Khalasi in scale Rs. 75G~12-670~EB-14~940/-

at’ 10,00 ANi on)pe—g in theloffice - [0ld
of BRI/N.F.Railway/Bongaigaon (Behind Bongaigaon Railuway
Stat.ion), Lt4-9-89

-
You are, therefore, advised to repnrt to this office
y - on the.dates;and t'ime st ipulated above alonguith, your

! original Testimonials fer the proof of your age, 'caste

and working experience, if any,

Nn Travelling Allowance and journey fare will be
admiss ible for appearing the interview. It is also infarmed
that you may he required to stay .at Bongaigaon for a- day
or more for which you shauld ceme prepared.

No Absentee Recruitment selectinn will be held for
.the above purpose. N

| N\

: iy e .
.Works Managet/Engq:Werkshop,
Ne Fo Railgav/Bﬁnnaigadn4 .

\—

{~000~ "
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0
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OFFICE OF THE MINISTER FOR RAILWAYS - .- -

R NeRRC T e el g ,_,f.-{_ay?}‘..\ O Sy

b Ny NoSTIMRGRESY (417 Dated__30,9,97
o R
{ B . . . -, -
“S.ifi; — SIx/Mr ‘ MRTIT,
f h’ubir Kamti c/o | CentraiAdmmimW““a’
% ri Ritlal Ramti, » .
\ \///i F. Railway, )
i " Under WM/EWS, g JAN 2009
[T  Bongalgaon.- ’F
?‘}i | . s
1, oo T ahati Bénch
T Dear Sir/Madan; : , akaii
. g I o L
; v R e e ]
-4 s mm—a—-«w- ouqa*ﬁm fcpreucxhuu(m ah“l?ﬂ e ‘harided: ‘ove io H%'blg_ \ 5
SR - Minister for Railways rcgardmg ne-appoIntien nt i“ any \? . ™
o ll',j;s”' BERR I Oﬂh‘h “Te Railway . ’ . B
SR The same is forwarded to the concemcd Radway for appropnate action, under.
}, o mtxmatlon to you.
)

.
{

¢ e

. Copy to:..

The General Msnager,?

N.F. Railway,

Maligaon,
- It-is requested that immediate
concemed under advlce to this &fﬁce for

}
|
P

e - e o

Yours sincerely,
3%
Specxal Ofﬁcer/MR(Re% )
T R

LR g l"' .-‘ x ~ J#‘,'j
‘-v--.nf'-i“~’;~A - : . - . ..‘"M” aa . . ‘ o B ’.. ¢
Guwahati. .
i
action may please be takcn and mnmatcd to the ;
information. {
]



H.¥,Rallway R .'
— ’aﬁﬁmﬁg%l . 0ff10s of the( )
- FSIE(Teh 3 nr L Geuwsral Fanzger(?
Central Administrative Tahunal NF Railway/Maligaon.

} T TR TR
(3:(2} | “'ig?%§;{/fw : A . - v ok 1- B : B &?f

T ‘Ko, B/283/30/% (¥ ) 9 gaN 2009 | Dated:  /4/98.
L To : : -

DRi(P) /8PDI

% : .
qwah

atl Bénch -

',Sub;~'Ineluaién af'néma_féf»thegliée éasual

Labour registerzﬁhrf;ofJShri Rsghubir Kéét;,_

[Py

| Rallwey Board his forwerdsd certein papers
for giviwg reply by this mffima Railway re%arding-
absorption of Sri Reghubir Kemti in Greup'D’ category
in N¥F Reilvay getablishment. From the papers forwarded.
by .the. Bosrd and also the documente preduced by Shri
Raghubir Kznti en rersonal re presentation, it appeors
tha2t his rneme was on the roll of workshoep Maneger/BWS/
BREY and pey 4nd allowances fer the months af\ﬁeo/ez‘a,{
to Juns/B3 were drewn.uhda This hes alve bsen furthed: .
adduced 2vd certified Ly WH/REWS/BEGN vide hie- Neo Ml -
date@ 28/,5/980 ] I I, ._,....l '.\ .,'_.. . :':. .

‘ This may kindly beiensured t¢ \this effice ns to -
whether Shei Ramti has aubmittedjanyj%pplicatiqn within,
ghe preseribed time 1limit end if so wWhether his neme .
h88 bsen borned in the live Casual habour register undex
your egtablishuent. = ' B .

b | | , e
' - Yeour iapiy may kindly be commurnicated to this

‘office immediately oo thet.a suitable reply may be forwerded
to the Rly,Eamrﬁ'sar‘theirvapprigglgz RN L

! V [ - 1 B IRt

Oory oisl. Dy GE/BroTind gy jpipmmiss o
e Em/ans/mhes Y n8eessary sotivd plevsd

-'a:—'{ﬁ“

s V-

conalor—

AR A ST

gor Goperal Heubses (Z)/M

;[ .
Lo oL




‘To
The General Manager(P),
NF Railway/Maligaon

% ARIEOT

| CentralAdminlﬁﬁm Mun‘a!

}AW 2009
n@m «*ME

Sir, & uwahatf Banch

Sub : Inclusion of name for the' live casual Labour
register of Shri Raghubir Kamti.

Ref : Your letter No. E/283/30/1(E) dated 23.4.98

'With great regret 1 beg to inform you that I worked as a Casual Khalasi under
BRI/Spl. at Dhemaji under control of DEN/APDJ from 18.12.82 to 1.1.84 and - you have
shown my name in the roll of workshop Manager/EWS/BNGT. in the above referred
letter which DRM(P)/APDJ is not accepting.

I shall be grateful if you would kindly again issue a letter to DRM(P)/APDJ
correcting my place of working, as per records available in the office and obhge

 Yours faithfully, N

Rag JA L 719~~ Km Li
(Raghublr Kamtl) ‘-DJJ‘Q ’

.S/O SriRam Lal .
- C/O EWS/NF RLY/BNGN

RS N SRR 10 ) A

| | .v-ﬁiﬂexu L ENO IOJ A

%

~14-99
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Centrai Administrativo Teouna
:ID' . ’ . . PR .
The General Manager, N. F. Rly., 1o g
Maligaon, o -9 AR 2008

“Guyabati_=11. - E
. TWC\ Q,iﬁ - ﬁo s
(Guwahati Bench /
Through_i_Dy._ CE/Br./L/MLG. T —!

e Rt e n w e W, am s s -,

et o e B ey Phe e e -

- Sy ime T G Y e i -

Reference: Ministry of Railways No.97/M/(RES) /1417
of 30.9.97 addressed to General Manager,
N:E:Rly-, Maligson. _____ . . "~

L

Respescted sir,
With duwe respect, I beg to lay the following few lines
for your kind consideration and sympathe tic ,order Please.

\

That sir, I was uwnder BRI/ SPL/DMC as Khalasi, ceL. angd
comple ted 180 days with entire satisfaction t the.then
superior since 18.12.82 +to 16.6./83 (- Pho to copy of list )
attached for your reedy reference. : - ‘

/ - . .

Sir, It is cone to my notice that so wany Ex-Casual
Rhal ashi already has.been absorbed in Bridge Department and
Others. I have also applied but ‘my case has not yet been
considered for which ny unempl oyed problem is still stand.
Then after I took shelter;..AHo_n‘_'ble_,Mi‘nijs__te{g‘_at,Iﬁlew Delhi.

- _Hon'ble Rly. Minister send a letter to General Mahager,

Ne F. Rly. for my absorvation. In view of;.atove . I, again
requested to xindly look into  the /matter and appoint me in
any Class IV category so that my .unempl oyed problem may be

. SOlVEd.
\ Your xind consideration is highly. appreciated,
Thanki ng you, L N ‘l et "&L i,
~Enclg: C Yours faithfully,
i) F/copy of list of. working : PRI ’
days. . : . - . 1 .

il) certificate of BRI/sPL/DMc '* = ( SRI RAGHUBIR KAMII ),
(Proto copy ). :

iii) Rly. Minister‘ s letter "‘
(in Photo copy ). - A

for information and nece ssary .. .
action pleases - e oo

Copy to.: i) APD/Engg/lVJ‘LG,: b b e ot _

EIE AN LU G DU .
SR .- - Yours faithfully, X
Damd H oo-oo-ooo.o. ) v i w U ' o - o

o /)—b Weﬂfﬁ” o SRI RééHUBIR KAMTT )

PR U N

f
e



Tne Dy.CE/Br/i/MLG
NeE.RLy, Guwanati- 11,

Prayer for
~

Sir,

Most respectfrul
Category are golng to b
beg to offer
| one,

e

That

i was appointec
under BR1/5pL/

fDhemaji on o182
. the entire satisfaction t L
to %eductionvof es i
A photocopy of dis
ready reference,

SRR
Ol

aclishment

(¥

since then I au
reliable sources tha
some Class-IV Category I[rom surpl
to your kind honcur t3 rlease arr
category so that | Can spgain show
labour also satisfy
family members in th
YOuUr xindnesgs 1

_ That 3ip,
to Know Lfrom

3

+s hard days
shall ever gratefl

.
.

Cated

The

Bongaigaon
/ 2000,

Enclosure

e
L

?/Copy
1417 g

.
.

/

No.
Oo'

/N0.97 RiZ's)
t.30.9.9 Ce ]

P/Copy of BRI/ spL

Certificate cees 1l No

P/Copy of List C/1L <ol NO

et S

P/Ccpy of Mastersheet «+.+71 No,

ot

- gl IR i T

gt © = - Boahl

ih‘

)7

agpointuent in ¢l
aglict;.9§s§.£,w.l.gﬁ_§t§,“‘ .

TSN £ Tt o b -t v e s

iy I beg to inform
recruited w.jer your Xind control,
mysel{ as a Candicate fo

WS
Charge Certific

your Kind nono

—

—,

W

ANNEXV RE o &)

- - ! AR
ety h 333\3?33?"3? :
CentfalAdministh Tbunai

3 ;f;Q JAN 2009

T -~-;3wahaﬁ Bench

ass~1v Category 1in youar

et

»Class-I v
I

5
[l

you that some

r the same being surplu

45 Casual lgbour (
and worked ‘ugto Tohosya with
ediate superiors, '3ir, que
aischarged from service,
is enclosed for your

P

Khalasi)
ate

sltting idle now ]
t you are €0ing to appoint

us staff. So, I amfapproachiné
i8e My appointment in Class-Ivy
my 2bility by dint or my hard
Ur and also can save my big -
Ly aarning, For this act of

ui 16 you, '

have cone

o
Lot

2

Yours faithfully,

{ RAGHUBIR AaNTI )

kx~Casual Khalasi
Under BR1/SPL/ Dhemaji
VAN Ritlal Kamti,
Under PI/EWS/N.F.Rly,
Bongaigaon - 753 330,

it

[.
‘.

1
b
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